RETURNS OF ASSESTS AND LIARILITIES ON FIRST APPOINTMENT
AS CN "1-1~1998. IN RESPECT OF THE OFFICIAL OFFICERS

IN THE COURT' OF SUB JUDGE~-CUM=JUDICIAL MAGISTRATE,
IST CLASS,COURT NO.I,MANDI, DISTRICT MANDI, H.P.

-y e

1. Name of the Government servant
in full (in bloeck letters);- BHUPESH SHARMA

2. Service to which he belongs: HIMACHAL JUDICIAL SERVICE

3. Total length of service upto

date: _

1) In Non-Gazettaed rank. NAA

i1) In Gazetted Rank. wee. f. 9_7-lgg§}to date
4, Prasent post held and Sub Judgye-cum—-Judicial

place of postings:- Magistrate,Ist Class Court
. : NO. I' Mandi’ H.P.

5. Total annual income from all
sources during the calander PS.46652 /=
year immedlately proceedings
the first day of 9-7-1936 to
31-3-1997.

6. DECLARATION .,

-1, hereby declare that the return enclosed
namely forms I to V are complete,trus and corrected as
on 1-1-1998 to the best of my knowledge and belief: in
respect of information due to be furnished by me under
theprovisions of Sub Rule (I} of Rule 18 of the Central
civil Service {(Corduct) Rules, 1964.

&ﬂu$té_.
( BHUPESH S5HARMA)

Sub Judgescum~Judicial
Magistrate,Ist Class Court No.I
I&arldi; Htpﬁ ‘
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Notes- (1) For purpose of column 9 the term-(lé¢ase) would meam a clause Of immoWable from-year to- year of ‘£or 4.

any term exceeding one year of reserv.mg a yearly rent, whether, however the lease of immovable ~ % ,
- ... .. broperty is obtained from a per‘son having’ ‘official aeélings With the Government, servant, such a

ST lease should be shoWwn ih this columh irrespective of the 'term of '1easer, viheth*er" it is shorﬁ“term rE
A or long_terms,.and the. per.lodicity of the -payment of- renty . Coa D e - - U -
(2) In column 10 should bée: shown, (a:g K};ere the _PICIper{'.y has been “acquired by purchase- mort.gmed‘ R
lease ‘the total rent-thereof also and (c) wheére the acquisit.l.on is “by inher:n.fence; gift or -exchange
the appropriat‘e ‘value of” f:l-{e pro;gerty so acquired,, L T . e
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NO.S.BI-/ZQ Mandi, quo R ’ i s , .
2. —dom  arg =do=D /Shala : 20 00@/-‘ - - Sub-;ugqi.m
Datedge ' - “j‘- Signi‘t&re‘. “nrristrate
Notes— In column 7 particulars regarding:sanctionsa obtained or report made in respect of the védrsus term
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S =g -
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FORM NOGIIX
PROPERTY ON FIRST APPOINTMINT AS ON 1st JANUARY,1998,

Price or value at thas times of I1f net in ewn name , Hew acguired
acguisition and or the total name and address eof the with appres
payments upto the date ef return parson in whese name -Ximate datoe :
as the case may be, in cass of and his/her rslationship ef acquisitién. Remarks

articles purchased en hire with the Gevt.S5srvant,.
purchase er instalments basis,
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2, 3. 4, Se 6.
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33} i s8id ble 10,000/~
2 pBed Baxes with side table » 0600/ a1l articlsa
Oks Dgouble Bad yith side table 7’000/- racej_uald from
4 Sefa Type Chairs 5,000/~ zi Egiﬂ“ts fer
Ome center Table 1,000/ - :
One Sitte. 2,000/=
Televisioen. 18,000/~
Fridge ( Refrigators) 8,000/-
Heat Blouwer 1,300/~
4 Materss 7,000/~
Quislts,Blankets,Pillous, -
Bedsheects, Badcovers setc, 12,000/
golden Chain and Rings 10,000/~
8,
E&ggﬂagetnun

judical Magistrate
Court No. i Mands



N

FORM NO. IV.

. .
o ‘;'/} STATEMENT OF PROVIDENT FUND AND LIFE INSURANCE POLICY ON FIRST APPOINTMENT AS ON 1 1-1998
N Sr.Mo. INSURANCE POLICIES, PROVIDENT FUNDS .
Policy No,. Name of Sum insured  amount of Type of Closing balance as Contri- Total remarks
and date of Insurance date of annual provident reported hy the -butions Iif theee is
policy. company. maturity. premium furnd/ Audit /Acctts Officer made dispute rega-
GeF.T alongwith date of subse~ =~rding closing
Account Noe. such balance. ~-guently. balance the
figures accor-
~dingly
. ment icned, Remarks.
Yo 2, 3. 1. 5. &, 7. 8. S, 30, -
- - G.P.F
1. subscribing Ge1.S /;.20‘0"5/-- Saving fund=84,/- Account Nil 2000 /= Nil Started towards
Irsu.Fund= 36 No» 2962 G.P.F wW.e, f
January, 1998
Dated; 1--1-1998 .
{ Bhupesh 1‘]'%'a}mc-x)
Sub Judge-cum~Judicial Magistrate,
v Ist Class Court No. I, Mandi, H.P.
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- / FORM NO. V.

¢ STANTEMENTS OF DEBTS AND QTHER LIABILITIES ON TIRST APPOINTMENT AS ON ~1-1998
Sr. No. Amount. Name and address of creditor Date of insurring Details of
liability. transaction Remarks.
1. 20 3- 4. 50 6.
NIL

Dated := 1-1#1998
( Bhupeshi ~gFi“‘e;r:rnaL)

Sub Judge-cum— Judicial Magistrate,
Ist Class Court No. I, Mandi, H.P.



